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SHRI Y. B. CHAVAN: This should 
be really addressed to the Minister 
of Infonnation and Broadcasting. But 
certainly all those who want to create 
public opinion against it should get 
all facilities for it. 

SHRI A. SREEDHARAN: Diabolical 
and ruthless suppression of Harijans 
has been going on in this country for 
some time. This is bound to happen in 
a country where ministers consult 
astrologers. This House has repeated-
ly brought to the notice of the Home 
Minister that this is a dangerous dis-
ease which requires drastic remedy, 
because in one State, one minister 
went to the extent of saying that 
Harijans should be kicked and they 
are rogues; and, he went scotfree. 
This leads us to the conclusion that 
there is an aggressive disease in this 
country, namely, caste Hindu revival-
ism, which has got to be combated. In 
view of this very· dangerous back-
ground in this country, may I know 
whether the Government will bring 
in the necessary constitutional amend-
ments and· put it on the statute that 
when Central and State ministers are 
selected, 60 per cent of them should 
be selected from backward communi-
ties, minorities, scheduled castes and 
Harijans? 
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SHRI Y. B. CHAVAN: I do not 
think such a constitutional amendment 
is necessary or called for. 
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SHRI Y. B. CHAVAN: I have al-

ready said that government have to 
create public opinion in this matter. 
Public opinion can be created only 
with the help of social workers and 
through constructive programmes. So, 
through our social welfare depart-
ments etc. we are certainly encourag-
ing constructive programmes in this 
matter. 
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INQumv INTO CHHOTI SADRI GOLD 
SCANDAL 

*275. SHRI YASHPAL SINGH: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the inquiry into the 
Chhoti Sadri Gold Scandal has since 
been completed and the report of in-
quiry has been received by the Cen-
tral Government; 

(b) if so, the details of the l'epOl't; 
and 

(c) the action taken by Government 
in the matter? '. 

THE MINISTER OF HOME AFFA-
ms (SHRI Y. B. CHAVAN): (a) No, 
Fir. 

(b) and (c). Do not arise. 

RENT DUES FOR PROPER'nES ZN 
, CHANDIGARB 

'276_ SHRI HARDAYAL DEVGUN: 
sHRI YAJNA DATT' 

SHARMA: 

Will the Minister of HOME AFFA-
IRS be pleased to state: 

(a) whether it is a fact that the 
States of Punjab and Haryana have 
refused to pay rent for the properties 
in their oC9upation in the Union Terri-
tory of Chandigarh; 

(b) if so, the reason s for non-pay-
ment of the rent; 

(c) the total amount of rent out-
standing against the two States; and 

(d) the steps Government propose 
to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA) ; 
(a) to (d). A statement is laid on the 
table of the House. 

STATEMENT 

At one stage the Governments of 
Punjab and Haryana did take the 
stand that they should be allowed the 
use of the properties at Chandigarh 
free of rent, It was explained to them 
that undel' the Punjab Reorganisation 
Act the debt liability of the composite 
State had devolved on the Union in 
proportion to the capital outlay of that 
State in the area comprised in Chandi-
garh and that the Central Government 
had to incur expenditure on mainteo-
nance of the buildings. In· view of 
this, they were requested to pay rent 
for the buildings occupied by them. 
However except for recoVl'ries effected 
at 10% of emolwnents from their em-
ployees in occupation of residences, so 
far they have not paid any rent and have 
questioned the very basis on which the 
rent has been assessed. According to 
thl! present assessment, rent amounting 
to Rs. 1,20,78,474 IIJ)d Rs. 77.85.185 is 
recoverable from' the Government of 
Punjab and Haryana respectively. for 
the period 1st November( 1988 to 31st 




